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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
So, you are pressing the Bill?

DR. NAGEN SAIKIA: Yes, Sir.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The hon. Minister has explained the
position. I thought you are with-
drawing the Bill.

DR. NAGEN SAIKIA: If an assu-
rance is given by the Government
thal it would repeal the Act, then
I am ready to withdraw the Bill

SHRI M. M. JACOB: It is not pos-
sible for me to give an assurance to
repeal the Act. But what I can say
is... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Jagesh Desaiji, the Minister is ex-
plaining. (Interrupions)...

SHRI M. M. JACOB:...that we
will periodically monitor it, we will
assess it and if we find any part is
detrimental to the interest of the
pecple then that will be thought of.
1 wouldn’'t agree to repeal the Act
at this stage because I consider this
TMDTA quite useful and the effective
implementation of the Act with the
good co-operation of the Assam Gov~
ernment is going to be g very good
sclution and we are taking every
step to see that other people are not
migrating 1o Assam from the other
side of the State.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The hon. Minister, in short, has said:
he witl review the position. There is
no question of repeal. He says, he
will review the position and find out
how to make it effective. Now it is
on you, Mr. Saikia.

DR. NAGEN SAIKIA: T want to
register my protest. It should be re-
gistered through the process of vot-
ing.

[RAJYA SABHA]

(Insertion of New 144
Article 1174)-

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
I shali now put the motion for consi-
deration of the Bill to vote. The
question is:

“That the Bill to repeal the Ile-
gal Migrants (Determination by
Tribunals) Act, 1983, be taken into
consideration.”

The motion was negatived.

THE CONSTITUTION (AMEND-
MENT) BILL, 1991 (INSERTION OF
NEW ARTICLE 117A)

SHRI RAJNI RANJAN
(Bihar): Sir, 1 beg to move:
“That the Bill further to amend

the Coustitution of Indim be taken
nto cons«eration.”

SAHU

Sir, this Constitution Amendment
Bill, 1991 is for insertion of a new
article in ocur Constitution viz. 117A
by giving special Financial Powars
to the Council of States i.e. Rajya
Sablie In certain cases.

"The Vice-Chairman (Dr.
Saikia) in the Chair]

Nagen

Mr. Vice-Chairman, Articles 112
and 117 of the Coustitution lay down
the procedure in financial matters in
Parliament. The Lok Sabha has been
given the dominant role ta play in
financial matters. 1Thec budget is re-
quired to be presenied only to the
Lok Sabha. The ds=mands for grants
are also required t> be made to thx
Lok Sabhm only. Af‘er the Lok Sahha
votes on the demands and passes the
Appropriatien Bills ib¢ Rajya Sabha
comes into picture. Recent happen-
ings have, however, shown that these
financial provisions are for normal
times only. There is no doubt that
the sirings of the purse must be with
the House elected directly by the
people. But at the same tims some
coentingenries may  arise when the
House of the People is dissolved or
it is not wessible for a regular Gov-
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ernment to De formed which may
presen: a regular budget in accor-
dance with the articles mentioned
above.

‘ibe Rajya Sabha is a continuous
body and not subject to dissoluticn
Just as under Articles 352 and 336
Rajya Sabha can extend the life of
proclamations issaed under these
Articles when the dissolution of the
Lok Savha takes place, it is felt that
similar powers should be conferred
on the Rajva Sabha with a view to
overcoming temporary financial dif-
ficulties which may occur sg a re-
sult f the dissolution of the Lok
Se*ha or non-functioning of a Gov-
ermunent. This Bill, therefore, seeks
‘0 insert a provision in the Constitu-
tion tp that effect. The reason being
simple, I need not remind the House
and our learned colleagues that the
political scenario and circumstances
have changed in our country. The
efarmers of our Constitution never
envisaged or thought of the change
that has taken place in the political
historv of the country. Before I pro-
ceed 1 would like to explain Article
112. Sir, I would like to quote Article
112 which lays down the procedure
fn financial maftters:

"“The President shall in respect of
every financial year cause to be
laid before both the Houses of Par-
liament a statement of the estima-
ted receipts and expenditure of the
Government of India for that year,
in this Part referred to as the “an-
nual financial statement”.

2. The estimates of expenditure
embodied in the annual financial
statement shall show separately—

(a) the sums required to rneet
expenditure described by this Con-
stitution as expenditure charged
upon the Consolidated Fund of
India; and

(b) the sums required to meet
othew expenditure proposed to be

[21 DEC, 1891]

(Insertion of New 146
Article 1174)

made from the Consolidated Fund
of India, and shall distinguish ex-
penditure on revenue account from
other expenditure.

(3) The following expenditurc
shall be expenditure charged on
the Consolidated Fund of India—

(a) the emoluments and allow-
ances of the President and other
expenditure relating to his office;

(b) the salaries and allowances
of the Chairman and the Deputy
Chairman of the Council of Stateg
and the Speaker and the Deputy
Speaker of the House of the Pee-
ple;

(¢) debt charges for which the
Government of India is liable in-
cluding interest, sinking fund
charges and redemption charges,
and other expenditure relating to
the raising of loans and the ser-
vice and redemption of debt;

(d) (i) the salaries, allowances
and pensions payable to or in res-
pect of Judges of the Supreme
Court;

(ii) the pensions payable to or
in respect of Judges of the Federal
Court;

(iii) the pensions payable to or
in respect of Judges of any High
Court which exercises jurisdiction
in relation to any area included
in the territory of India or which
at any time before the commence-
ment of this Constitution exercis-
ed jurisdiction in relation to any
area included in a Governor's pro-
vince in the Dominion of India.

(e) the salary, allowances and
pension payable to or in respect of
the Comptroller and Auditor-
General in India;

(f) any sums required to satisty
any judgment, decree or award of
any court or erbitral tribunal;
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[Shri Rajni Ranjan Sahul

(g) any other expenditure dec-
lared by this Constitution or by
Parlaiment by law to be so
charged.”

We have adopted the broader prin-
ciples of financial legislation from
England. The financial procedure in
England as summed up by Sir Ers-
kine May is as follows:

“the Crown demands roney, the
Commons grant it and the Elders
assent in the grant”.

What was the background for that?
Sir May says the Crown cannot raise
money by taxation, borrowing - or
otherwise. It can neither spend money
without the authority of the Parlia-
‘ment. The power to grant money in-
cludes the raising of money by tax
or loan as well as authorising expen-
diture. This principle has been cm-
bodied in articles 265 and 266 of our
Constitution. The Crown gycts through
Ministers and the Ministers can make
the demands for grants that is, to
raise money or to authorise its ex-
pendilure, Under what circumstances,
this was envisaged or enacted, we will
have to examine that. Under what
circumstances the financial power
of the House of Lords in England and
in our country, that is, in Rajya
Sabha has been made limited? So far
as I understand from Sir May’s Par-
liamentary Practice, the powers have
veen made limited by the terms of
the Parliament Act, 1911. The passing
of this Parliament Act, 1911 where
provision for money power has been
made was the result of rejection of
the Finance Bill of 1909 by the Lords
of England. Thereafter, it became
the practice for the House of Lords
only to give mssent. But now in our
country the situation has changed.
Id our country, the Parliament cons-
titutes the Lok Sabha, the Rajya
Sabha and the President of India.
Whenever there is a crisis for de-
mand, money grant and assent, there
is an_ordinance which is promulga-
ted by the President, That is “why,

[ RAJYA SABHA]

(Insertion of New 143
Article 1174)

to avoid ordinance, I am moving this

Bill and placing this amendment

before this House for it considera-

tion which I have mentioned .in the

Bill. I quote article 117:

“(l) A Bill or amendment mak-
ing provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of Article 110 shall
not be introduced or moved excep:
on the recommendation of the Pre-
sident and a Bill making such pro-
vision shall not be introduced irn
the Council of States:

Provided that no recommendation
shall be required under this clause
for the moving of an amendment
making provision for the reduetion
or sholition of any tax.

(2) A Bill or amendment shall
not be deemed to make provision
for anv of the matters saforesaid
by reason only that it provides
for the imposition of fines over
otherr pecuniary penalties. or for

the demand or paymemt of fees
for licences or fees for services
rendered, or by reason that it

provides for the imposition, aboli-
tion, remisssion, alteratlon or regu-
lation of any tax by any local
authority or body for Ilocal pur-
poses.

(3) A Bill which, if enacted and
brought into opcration, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of Par-
liament unless the - President has
recommended tg that HouSe the
consideration of the Bill”

I propose to move Article 117 for
consideration of the House to amend
it as I have mentioned in the Bill
which T read:

“Notwithstanding anything in
this Part, if at any time when
the House of the people is dissol-
ved or the dissolution of the House
of the people takes place or in any
other. contingency when the finan-
cial business réquired to be com
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pletcd under this Constitution can-
not be timely completed by the
House of ¢he People, the Council
of States shall have all the powers
in relation to any financial matter
or to any Biil for the appropriation
of nioneys out of the Consolidated
Fundg of Indig hereinbefore confer-
red on the House of the People
and the provisions of this Part
shall apply with such  variations
and modifications as the Chairman
of ‘the Council

of States may
direct.”
The  principle enshrined in
Article 117 of our Constitution

clearly indicates that the proposal
for levy of tax or new tax or for
the increase of the existing tax must
come from the Government and
similarly the matter of expenditure
through the Government. The "Gov-
ernment is accountable to -Parlia-
ment and Parliament is accountable
ta the people. In gur country the
people are supreme.

The concept of financial pracedure
has been derived from the procedure
followed in Eugland where they say,
“The Commons grant it and the
Flders give assent to the grant” Tt
is clear that the House of Elders in
Fngland has a mere"subsidiary func-
tion in the maticr of financial legis-
lation.- Not only this. The Eldefs can
at the most cause a delay of one
month in the passing of a Money
Bill. This superiority in the matter
of finanecial legislation has given to
the House of Commons a position of
absolute supremacy in the English
political system, Although our poli-
tical system has to some extent con-
formed to the English political
system, at times and at places our
political system is different from the
onc in England. This political system
can be . followed if everything is
within normal temperature. But we
all know normal temperature is never

achieved. As a result, there might
be a political instablity.
There. have been stages where

financial legislation in our country
hag differed from that in England, In

[21 DEC.

1991 ] (Insertion of New 150
Article 117A4)
England the estimates and the

annual financial statements, 1.e, the
Budget, are presented only to the
House of Commons. They are not sub-
mitted to the House of Lords and the
Eiders have no concern with them.
But m our Constitution under
Acticle 112(1) as also under the
Government of India Act, 1935, the
annual financial statement shall be
laid before both Houses of Parlia-
ment and the estimates shall be open
to discussion in either House but the
demands for grants shall be submit-
ted only to the House of the People.
The othcr salicnt difference is that
in England presentation of the esti-
mates precedes intreduction of the
Budget or the Budget Speech by the
Chancellor of the Exchequer where-
as in India the procedure of financial
legislation is to start with the pre-
sentation of the annual financial
statement and then consideration of
the estimates takes place. Another
most striking feature of the English
procedure is the complicated system
of work in the House of Commons
and the Committees of the whole
House in the matter of financial legi-
slation. The House of Commons does
not consider a financial proposal
until it has been considered in one
of the two committees of the whole
Housc—the Committee of Supply
and the Commiitee of Ways and
Means. As soon as the debate on
the Budget Speech is concluded, the
House of Commons in the United
Kingdom sets up two committees—
the Committee of Supply which con-
siders the grant of money that will
be required and the Committee of
Ways and Means which authorises
issue of all the sums required to
meet the grants voted by the Com-
mitee of Supply.

Thus, we find that in England the
English system unnecessarily wastes
time whereby transaction of business
is done once in the Committee of the
House and again in the whole House.
The financial proposals practically
come before the Members five times
in each case, There is no scope for
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debate. The situation in our country
is different. But we had adopted the
Brotish system. That is why 1 plead
for this amendment, The system pre-
vailing in England is complicated
and many of the demands cannot be
discussed at all and have to be
passed en bloc on the last day with-
out any discussion. But the Govern-
ment of India Act of 1935 departed
from the English system for discuss-
ing financial proposals in the Com-
mittees of the Whole House. Under
this Act, all the financial proposals
contained in the Budget are discus-
sed in both the Houses. We have a
different system. We have the Ordin-
ances in the States and Parliament
has to pass the State Budgets also.
We have departed from the British
political system in many respects.
Therefore, while framing the Consti-
tution, I am at a loss to understand,
why the framers did not envisage at
that time that the Rajya Sabha
should also have financial powers.

Sir, the framers of our Constitu-
tion, in their wisdom, had adopted
the British system and made the
Rajya Sabha & continuous body
and not subject to dissolution. Under
articles 352 and 356 of the Constitu-
tlon, the Rajya Sabha can extend
the life of the Proclamation issued
under these articles when the disso-
lution of the Lok Sabha takes places.
So, why should not similar powers
be conferred on the Rajya Sabha
also with a view &o overcoming the
temporary financial difficulties which
may occur as a result of the dissolu-
tion of the Lok Sabha or the non-
functioning of the Government?

I move the Bill for the considera-
tion of the House with the request
that the Bill may be passed. Thank
you, Sir.

The guestion was proposed.

ot gw Iw ara (fagix) ¢
HTAATT YIGAALT HZET, ::ﬁ ST
oA @ S A fag fagas 1

[RAJYA SABHA ]

(Insertion of New 152
Article 1174,
Seg7 fear § & TaF wwaa w3
g ) EFFET, ¥ gwga W ¥Aar
IEN g AR, ST oA fF SRE g4
fafas F1 TeFa FA w77 964
fagamyqur srow faar wYT o€ @@ &,
araay, & w9 9fvmde @, gag
FI WG AFEAT SIT ST §9T
Wt 7 & @ fex | | fafawy
gl @A sdg® o ArE qar § oo
gfifafy o@d@ & §F w9ar ¥ T
faaifage fa7 i@ @ Sfea <sw
gar % oF 97 sfafafa gw g7 @
W W& & g oW AR &
Pl @ & 1 gl aiA A
g W foidefra id?, s @,
'8 W Al & W" K aW &7
g gR! IAI0 g 1 UF AH(T Y
g fa g W a1 gl @, qU
fasia &@ @ gla1 ) €W W
SAdi ® GWEAT 1 ¥ HeMy g
§ T wAG F o= F anw FA
g @t wa gfifafe gl qaaen ¥ §
Tsq gar H ) fET g wude
gl g1ar wifgd fv Sy fooira fadas
g @ "7 qIET §WA § IiwT Fa
My w1 g P 9fTd aa ww )
feqiza &It gidr § Wicg 1 I4&T
Al ged & it ar wfgh
e Wt # o fam g @ &
gt Iaar S feai g aan g
g §r & f5 g v ¥ § fadig
gfasit Agf { N AF gwT Y
fayr g ¥ =g sy ar W
&t faaa wfgr it ¥ fadla
qHa g § fwAsr @€y W =Y
ndsyaeqr ¥ § 9% dqy Usiex
mifeqgt  §faasr g3 3w ¥ @
@ q g\ xafe¥ &Y wieq @
N AT § AT AT F 7K I@T
g W SE g ¥ wfw gar
wfed ®& gavr fagws @ g
faa &IF a1 AT ST Fgar M0
§ wfa & s &1 wegaw, @@
F&C g f5 @RI M &1 afewura
qE7 T uWl § 9T @A ¥ d@fawm
F FLFO I FAF w0 § FfwA

TR W #  ofdefei st sw
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Your speech re-
mains inconclusive. Now, we shall
* take up Special Mentions.

) AFRUA Wy (AeT S3W):
IIAATHT TR, Al ged § g
WA F FEI@ WA F A g
HHl gl A1 9 ar ot &1 fan
g dmg ? I9% &g ¥ Afiwg
drgy W Fry F@T T8 &

i 4T gdle g seeErfoar
wERm, Wg 4@ gag Jers g AT
. . . (suaan)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Let me listen.

S gt Esitd fug

sigere Faan
HEW I & GHoTHoUo

.- (=)

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA). Don’t create noise
in the House.

ot wxEda fag gl
e, I A4 FT gAg 11.00
FF  FBT T AT HIT HH gH
ECCT A Lo S T 1) -0 S

.. (=rmamA))

THE  VICE-CHAIRMAN (DR
NAGEN SAIKIA). Kindly sit down.
F5 913y Let me hear what he is
saying. (Interruptions) Mr, Ahlu-
walia. Mr. Narayanasamy, kindly sit
down. wrg S, afed

[ 21 DEC,
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St FIEIH BINH AR,

ToAT AT A4 BT ATEE AR g
. (qauta)

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA)- Kindly sit down.

Y gl Vag  sgaarfear
g T € A 1. - (vmwEw)

o RN R ITReTeaE
I, §AY 4gd TR Gt FEy
TE | HET RV AIER, - - (WG

THE VICE-CHAIRMAN (DR.
NAGEN SAJKIA). When several
Members start speaking, it cannot be
recorded, and nothing will go on

record. Kindly sit down. (Interrup-
tions)

o1t quar W (gfamom) -
g9g g 4% W ¥...(;|qUm)

o) FFAUN KIFIH : § N T=HT
audT A1 g. . - (EEer)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): 1 think, the Leader
of the House is on his legs. (Inter-
ruptions) Mr. Ahluwalia, kindly sit -
down.

THE LEADER OF THE HOUSE
(SHRI S. B. CHAVAN): Sir, when
the points are raised in the House...
(Interruptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): The Leader of the
House is on his legs. When the Lea-
der of the House wants to say some-
thing, the other Members generally
listen to him. So, kindly listen to
him.

st |1zt ; fag wgAarfwar
q3AC T Gt § I3a Far g @

gl fear § 7

N AW WA AT
FFET Y. . . (SqawT)
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THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Kindly sit down.
Mr. Ahluwalia, Mr. Narayana-
samy, kindly sit down. The Leader
of the House is on his legs. Mrs.
Satya Bahin, kindly sit down. (In-
terruptions) The Leader of the House
is on his legs. Let us hear him.
(Interruptions) Mrs, Satya Bahin,
no personal argument is going on
record.

sfadY gear afge (w97 wiw)
qreE wer gl ... (EEut)

SHRI S. B. CHAVAN: Mr. Vice-
Chairman, Sir, T would like to sub-
mit for your consideration...
(Interruptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Mathurji, lel us h2ar
him.

SHRI S.B. CHAVAN; Sir, I would
like to submit that if any point is
raised by any of the hon. Members
it is only from the Government ‘i:at
the cxplanation or clarification can
be given. No other Member can pos-
sibly. .. (Inzerruptions) Just a mini-
te. Wait for some time. If it is
a personal gilegation, certainly you
have every right to give a pevsonal
explanation, if any allegation is made
Byy if every Party would have 10
take upon itself that if any allega-
tion is made against the Party, every
Party Member can stand up and speak
as if they are part and parcel of the
Government, that will not be the
correet preecedure. I have  promised
in the moining that T will get the
report from the Madhya Pradesn
Governmerit, And on that basis, T
will e able to clarify the positior.
(r nter'ru’ptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SAITKIA): The Home Minister
and the Leader of the House has
given you a word that he will bring
alt the facts to the House. So, there
is... (Infterruptions) So, there 1is no
scope  to make any statement now.

[ 21 DEC.

~1991 ] (Insertion of New - 158
Article 1174)-
St §Td\w Ty " (3I9%

g ) : wEl WEwd, 57, . . . (Fwe)
LA L. (vaRE) '

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): There is no scope for
argument on this.

sfi GRETT Fala JT9 : Ug T e
TR vFifaw A T ..
(aqaw) . . .. @@ BWIG T@ITnE EY
AR AMRI ... (FEUE)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): At this moment, there
is no scope to permit you tp speak in
this way... (Interruptions)

=t s SWIR ®ET o Ay
AT 4B AL Ja £ ., . (HEUW)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Kindly do not re
cord. (Interruptions) Nothing is going
on record. If you want to shout, you
can shout. Nothing is going on record.

ETRERCi B CIEI (UL S
gzt fug sgafaar « ¥

THE VICE-CHAIRMAN (DR. NA
GEN SAIKIA): Nothing is going. cn
record. .. (Inerruptiong)

S5t ST WHT gy o **

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKTA): Kindly sit down.
Please don’t enfer into arguments. T
have already said that Members
should not enter into any personal
arguments. Nothing is going on record

ot oedtw SRz Wl R

=S FFdTN mrEe ¥
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W giwoitalag wgamfaar :*
A AT TarE FAT ;. *

ot ® AR Ay o ¢

ol fTqeg YqEwe aF ; *

ot faprataeds (we 2w)
7gT gigd Ux frfae sfFu. ..
q9d § | 7 @Al ag &@T ST @7
g e ¥igd ¥ ag weAr =Eq g,
d TaE A3 WS FAT AgAO g, H
gt fafet agg & afew 7 ag
F orar § & e fafrex agw
HEQWRW { FigAla g TFN § HIK
oISt @Y @9 FATHT F AR F @A
T FEATH FOAT T4AT HeA FAW FT
TaTAE 9%, 48 (. . . (W4qE|m) -

St qAEW TNT A ;¥
ot fsswe Mo wag 2 ¥

s Rt @ qF O w0
g & ag feegmm agimm &
AR & HE uged & | § ag
Trgar g fa wReaw ® gfudy
agpa @ Afere af oF fe F1 o«
THYTT AL AT & )
ot qic. fagarwy (wewsdw) : 7
TIT FF Q@ €

st famaT s=@ : o9 § o 7
& geamre gl F Fwar g, afgpT §
FgAT Jigar § BF @A wie wiw
gqg Fa@T Tal Av, AF AT wraat
TaggadT X ASAr & sk =W
feeq &7 9EW  HHAIFT  qheteme
qraws (AR # FAT  FEAT
TAHd & 1 TR g AT @gg §
TqFUE fFgn ag N =1 &
TETE @ gAR WY gRAAT AR
&

SHRI S. B. CHAVAN: I have zal-
ready submitted to the Vice-Chair-
man saying that if any personal alle-
gation is made against any hon. Mem-
ber, he has got every right to give

*Not recorded.
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his personal explanation...
(Interruptions) ...

= fareT 957 : Bdw1 FOET
Far g ?

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Kindly sit down.
Home Minister has already made a
statement. He is going to make some
other puints also. Let us hear him...
(Interruptions)

SHRI S. B. CHAVAN: T am re-
pealing; please try to understand...
(Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, Mr. Mathur
is making a serious allegation against
the Home Minister, the Leader of the
House. How dare he say that there
is a conspiracy with the Members?
Sir, it is an allegation against the
Home Minister... (Interruptions).

SHRI S. 8. AHLUWALTA: Kindly
tcll him to withdraw his wards. What
is he saying? (Interruptions).

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Everybody, please
listen to me. (Interruptions) When
Mr. Mathur said something, all of
you stood up and started... (Inter-
ruptions) Kumari Sayeeda
Khatun, please sit down. Nothing is
going on record. (Interruptions) Pl-
ease listen to me. (Interruptions)
Mrs. Jayanthi Natarajan, kindly list-
en to me. (Interruptions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Sir, a highly deplorable
remark has been made. He has used
that word. (Interruptions) How can
he make a false allegation against
the Home Minister?

(Interruptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SATKIA): No perszonal argu-
ment if going on record.

SHRIMATI JAYANTHI NATA.
RAJAN: Mr. Vice-Chairman, Sir,
I am on a point of order. (Interrup-
tions) '
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THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Mrs. Jayanthi Nata-
rajan, kindly listen to me. T will
permit you. I will give you time.
(Interruptions) When Mr. Mathur
said something, immediately, 10—12
Members stood up and began shout-
ing. How could T make out what he
was speaking? I shall have to go
through the record. If I find that there
is something wrong, it will be ex-
punged from the record.
(Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Sir, let me make my point of
order. It is not a question of expung-
ing. It is a question of the dignity of
the House. We are talking about the
Leader of the House. He is also the
Home Minister. He is the Leader of
the entire House. Therefore, mere-
ly expunging the remark will not ser-
ve the purpose. The hon. Member
must apologise. Mr. Mathur is a seni-
or Member. (Interruptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Mrs. Jayanthi Nata-
rajan, I have followed.

SHRIMATI JAYANTHI NATARA-
JAN: He must apologise.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): When he said some-
thing, ten-twelve Members stood up
from this side. I could not make out
what you were speaking.

SHRI V. NARAYANASAMY: He
must repent for this.

THE VICE-CHATRMAN (DR. NA-
GEN SAIKIA): T shall have to go
through the record.

(Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Sir, I have not completed my
point of order. T say with all the
responsibility. I heard Mr. Mathur
say this. In fact, when we brought
it up, he did not deny it. He reiterati-
ed it. He said ‘T say it again’. Mr.
Mathur must apologise. (Interrup-
tions) Tt is not a question of your
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expunging it from the record. It is

not enough.

AN HON. MEMBER: What did he
say? J N

SHRIMATI JAYANTHI NATARA-
JAN: He said that the Leader of
the House is in conspiracy with some
Members. This is objectionable. It
is on record. It is not enough that
you expunge it from the record. He
must come and apologise to the House
(Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh): Sir,
1 fully support Mrs. Jayanthi Nata-
rajan. It is a very relevant point. He
must apologise. (Interruptions) The
Home Minister is the Leader of the
House. (Interruptions)

SHRI SURENDRA SINGH THA-
KUR: Sir, Mr. Mathur should come
and apologise. (Interruptions)

SHRI V. NARAYANASAMY: Kind~
ly take the sense of the House. The
hon. Member must repent for what
he has said. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Sir, give your ruling on my
point of order.

PROF. CHANDRESH P. THAKUR

(Bihar): Mr. Vice-Chairman, Sir,
may I say something? He is the
Leader of the House. Regardless...

(Interruptions)

Y i gaRT (= WRW) -
wgren, v fawm § wiw wfw F
(=aaena)

YA WYEERT @A S
(s92 92W) : §T, gEW F HiY
¥ faars o arr o wgr o §
FaR frE ¥ o frster 9 ot
FoFy afwr gard wm
g ¥ a8 w1 AT WA E wasy
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SHRIMATI JAYANTHI NATARA-
JAN: Instead of apologising. he ran
away. (Interruptions)

DR. Z. A. AHMAD (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, he
should apologise (Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Sir, the
hon. Member has made a false alle-
gation. (Interruptions) ‘The hon
Home Minister has clearly said that
if any personal allegation is there, he
will investigate the matter. This is
nothing objectionable.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): It is on record. You
need not repeat it. (Interruptions)

PROF. CHANDRESH P. THAKUR:
Sir, may I say something? (Interrup-
tions)

SHRI VITHALRAO MADHAVRAO
JADHAV: The hon. Member must
come and apologise to the House.
(Interruptions) ' ’

L1 Transliieration in Arabic seript.

[RAJYA SABHA]

(Ingertion of New
Article 1174)

SHRI S.K.T. RAMACHANDRAN
(Tamil Nadu): He should apologise.
Or, he should substantiate it. (Inter-
ruptions)
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PROF. CHANDRESH P.THAKUR:
Mr. Vice-Chairman, Sir, it is not a
question of who said what. I am on
a limited question. How do we pro-
tect the prestige and stature of the
Leader of the House? How do we
protect him against the unwholesome
charge that the Leader of the House
is in conspiracy with a set of Mem-
bers of the House? Both these things
are reprehensible. One is, any dero.
gatory remark made againstthe Lea~
der of the House, as an institution.
And an insinuation that an institu-
tion of the Leader of the House
could stoop so low to indulgeinto a
conspiracy with a set of Member is
reprehensible. It is beyond the dig-
nity of the House and on this you
should give a ruling so that no such
incident is allowed to get repeated
and whatever has happened should
be condemned.

SHRI V. NARAYANASAMY: He
should apologise.

DR. Z. A. AHMAD: The manner
in which he has denounced the Lea-
der of the House, I think, very se-
rious note should be taken of this.

SHRI DIPEN GHOSH (West Ben-
gal): Mrs. Jayanthi Natarajan is an
hon. Member of this House. She is
also one of the panel Members of the
House and she has raised this point
that Mr. Mathur has indulged in ma-
king such g remark which should not
have been made because it is repre-
hensible inasmuch as he has statt_ad
that the Leader of the House is in
conspiracy with a section of Mem-".
bers. !

DR. Z. A. AHMAD: He has said
many other things.

SHRI DIPEN GHOSH: He is not a
leader of the party, he is Leader of
all of us. So, obviously, a Member
indulging and making such a remark
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should be either made to apologise
or punished by the House if
he refuses to apologise. Now,
what is happening? They have
walked out. The House is in ses-
sion. It will be in session for some
hours more. I hope they will be
coming back. In the meantime, you
check up the record. If the point
made by Mrs. Natarajan is found to
be correct, it should be brought to
his notice and he should be asked
to apologise. Otherwise, he should be
called to withdraw from the House
with the consensus of the Hcuse.

SHRI SHANKAR DAYAL SINGH:
(Bihar): We should also be allowed
to make one point.

JoaATEAs Y, SW (F oW
frAdt sasy qATTSAA ¥, SrHE
TET T WX T 09 AT 4 Fai g,
ga ST WgET TR SgL AEIAE
quEa & TF TET ®7 §qme §F fEU
it §g54 0 @ Wwr & fag
ag wiamaw § fa @ aw_ #
T T FE W gyem Wi fEEr
I @ & aEE IME I9 G W

TT FRT & a1 TN OBW &<H F .

A AT WL SA9d 9 g Wi
¥ IHAT mOF wWEw & gW
B Y Fgr oTA A, gER @ g
siguaE qWAa ¢ & uwm a1 SH
TIq w1 FFE ¥ fAFT qm. ..
(zuzemiar) - - -

A% gstia Tag wgAariHar
i ) .. (smEgwR) - -

off wipx sats Tgg @ WO Tia
&t g7 ey (L., (SHE’E) -
ST ARG IF WA 5T F51 &, ¥ 38
a&r gaaq g fF o Er TH R
& fag w WAt JmfRe aWt aed
HY AT TN 1 OgW AW TueH
agl 9T SIS §, TW TER w9
1 FAT HeT B A w0 g @R A
8 & afew 9% oY S TET
TR TAt & § W gR o siAd
EQRE A Cl B B B o
g, T AfRa & Wy "X T2
Ia@ifae & a9 w8 § |
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THE VICE CHAIRMAN (DR. NA-
GEN SAIKIA). What new points are
you going to make?

s HIgRy  HESE 9% W
uEFE 0 §¢, UF Q@ §  wgn
wigw g fe gwik dee 7 51 f&
gERl osEaw femr 9T, §  wEw
TAFIE T8 &< W1 TR e
g § fF g WY wiwda qAan
qrdl F AW BT AP ¥ T qA@
¥ fomd gu & #iv SR wEEw
7 & forq wgr mr 1 ¥ ag Fan
g fF S F AW agl ¥gy & Suer
frmie ¥ WA =ifgr o wEw
1 g @ wifet f& e o
& UEEIE 3@ HMEW e ¥
g AR wE T e d af w9
9% &1 W g qA1 " ;maEw ®
w2 F@7 Tgar gwn ¢ walee &
qO¥ FEH AT wH AT fqg S
& ograva & ®i9 &Em  f® gEwt
FxE (@€ ¥ wwEes  agn fwur
s wifgw Wiw waET vgl qEET
gy wEAr sfgr st w7
TH AEf W@ 9 W9 9 W
gy £ & ¥ fw dwc W@,
AT #1 WG TE g #Y gfeny
# ft IARY ag ¥® A4 ogwal
F fgdy ¥ faen® o @ FE)
.. - (cumatR) - - -
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): You need not
make a speech. (Interruptions). All
the points have been covered. What
points are you going to add?
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THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Honourable Mem-
bers, I have already stated that I
shall immediately check up the re-
cord and find out the words he has
used.

:

SHRIMAT] JAYANTH; NATARA-
JAN: During the day.

THE VICE-CHAIRMAN (DR
NAGEN SAIKIA): It is very unior-
tunate that one Member made such
comments against the Leader of the
House. He js not the Home Minister
only but he is the Leader of the
House also. The Member is not pre-
sent here. Let him come back.
So, we will take up the matter later
on.

We shall now take up the The
Government of National Capital Ter-
ritory of Delhi Bill, 1991. The motion
for consideration has already been
moved. Shri Mohammed Afzal.

THE GOVERNMENT OF NATION@L
TERRITORY OF DELHI BILL 1971
—Contd.

=t AIgERR  2EAE IS TN WA
(SUX wRw) @ Wgaw, AEa WA
aTew, ot goae am & i o

s faor g W fem mo @, A SR
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKTA): Mr. Mohammed
Afzal, carry on...(hiterrupfions) ...

St AR AGHT TF Wy Thody
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Yés, please goon.

St R SRR I R e
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